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BEFORE THE NATIONAL GREEN TRIBUNAL SOUTH ZONE AT 

CHENNAI 
MEMORANDUM OF APPLICATION  

(Under Sections 14 read with 18(1) of the National Green 
Tribunal Act, 2010) 

 
Application No. 67 & 93  of 2022 

 
MEMO FILED ON BEHALF OF THE APPLICANTS 

 

The applicants submit as follows: 

 

1. It is submitted that after the matter was argued by the applicants, 

TANTRANCO has filed a memo dated 20.02.2023, wherein it has been 

admitted that the alignment has indeed changed. The table in the 

objection memo submitted by TANTRANSCO dated 20.02.2023 contains 

coordinates of the approved location and location where 765 Kv towers 

have been constructed.  

2. The memo states in Para 12 that “in respect to co-ordinates only minor 

differences in seconds are inferred”. However, on plotting the comparison 

co- ordinates of CRZ approved and On- ground 765 towers as filed by 

TANTRANSCO on approved CZMP 2018 maps under CRZ notification 

2011, the distance between the respective towers ranges from 50m to 

1470 m. Having 0m - 500m from HTL towards landwards as CRZ zones, 

this variation in distance between approved and on- ground towers is 

huge. Hence it is obvious that the CRZ classification will be altered 

drastically between the approved and on- ground towers.  

3. The respondent has failed to appreciate the significance of the distance 

that each second indicates. A second variation in latitude indicates a 

distance of  about 32 meters and a second difference in longitude is about 

30 meters at the tropic of cancer. Therefore, any change in seconds also 

alters the location substantially, as can be seen from the map. TRANSCO 
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has also misrepresented the nature of the CRZ classification. As can be 

seen from the map, the indicated locations where the towers are 

constructed in CRZ IA – mangrove and mangrove buffer as marked on 

the CZMP.  

 

4. Using the figures in TANTRANSCO’s memo the alteration in CRZ 

classification and variation in distance is indicated with red texts below 

Para 3 for each of the 765kV approved vs On- ground towers. These 

show that there is clear deviation of the approved alignment by 

TANTRANSCO. It is to be noted that TANTRANSCO has also wrongly 

mentioned the CRZ classification even for the approved towers. AP 5 & 

AP 8 co-ordinates for approved towers are the same as filed by them. 

This clearly suggests that TANTRANSCO in addition to violations are 

deliberately providing false information.  

 

5. It is submitted that TRANSCO claims that the applicant has mistaken a 

few 400kV towers to be 765kV towers, but this does not change the fact 

that there are towers erected in CRZ 1A area, wherein there is no 

permission allotted by CRZ clearance dated 01.11.2019 – irrespective of 

400 kv or 765 kv.  
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6. In Para 3 TANTRANSCO states that “the approach road is being removed 

as and when the erection work is completed”. However, the dumped 

earth and debris materials for five 765kV and all thirteen 400kV towers 

in backwers and Ennore wetlands whose erection has been completed 

were still present as on 14.07.2022 when inspected by WRD. The 

inspection report by WRD dated 14.07.2022 is filed along with this memo.  

 

7. The observations of WRD after inspection is extracted below: 
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8. Moreover, according to WRD out of thirteen 400kV transmission towers 

in backwaters and Ennore wetlands, 7 towers’ pile cap was found to be 

“constructed above the water level”. This is in violation of the 

recommendations in the EIA report and TNSCZMA recommendations that 

requires that the Pier Cap shall be below the lowest water level. An 

extract from the inspection report is shown below. 

 

 

 

 

9. It is to be noted that even after suggestions from WRD, the temporary 

road structures were left untouched for another atleast two months and 

until this honourable tribunal ordered to remove the temporary 

structures. 

 

10. As per earlier NGT’s order dated 10.10.2022, TANTRANSO was 

directed to remove the temporary structures put up for erection of towers 

in view of the North-East monsoon. However, NGT found that the 
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temporary “roads” in the Kosasthalaiyar were removed only superficially 

and were untouched in certain locations. Only the shallow gravel was 

removed and the debris were not removed to the original depth of the 

river. Hence the tribunal on 10.11.2022 has redirected TANTRANSCO as 

follows- “ As the Meteorological Department has forewarned of heavy 

rainfall for the whole of this week, we direct the 1st respondent to 

immediately remove the temporary structures and make clear the way 

for the water to flow freely saving the city from one more deluge”. 

 

11. In the objection memo dated 20.02.2023, the pictures tagged as 

“d. Removal of temporary roads formed after completion of works” are 

the same pictures as submitted in response dated 12.12.2022 by 

TANTRANSCO. These photos only mention Before and After order dated 

10.10.2022 but are not dated. In the response dated 12.12.2022 by 

TANTRANSCO, S.no. 3 of the index page mentions Photos showing 

compliance of the NGT order dated 10.November.2022 (consequent 

month’s order that mandated TANTRANSCO “to immediately remove the 

temporary structures and make clear the way for the water to flow freely 

saving the city from one more deluge”) in pages 7-10. However, the 

photos in pages 7- 10 are tagged as Before and After order dated 

10.October.2022 and not of the order dated 10. 11.2022. 

 

12. As already demonstrated to the Hon’ble Court, pictures depicting 

the violations of order dated 10.10.2022 of temporary roads of exactly 

the same towers shown in TANTRANSCO’s response 12.12.2022 are 

already submitted in page numbers of 4-11 of Memo filed by applicant 

dated 9.11.2022. 
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13. It is to be noted that TANTRANSCO has illegally laid access roads 

inside Kosasthaliyar floodplains area of Ennore Village at Survey Number 

252 for erection of transmission tower in an unapproved location at GPS 

co-ordinates 13°15'45.06"N, 80°19'20.82''E in CRZ IA and IB areas (west 

of kattupalli road and south of railway line from Kamarajar port) , 

unapproved by CRZ clearance dated 01 November 2019 instead of 

removing the already laid “temporary roads'' to comply with the NGT 

order dated 10.11.2022 that mandated TANTRANSCO “to immediately 

remove the temporary structures and make clear the way for the water 

to flow freely saving the city from one more deluge”. The representation 

dated 07.12.2022 by fishers to take action on the encroachment and to 

comply with the NGT order dated 10.11.2022 is filed herewith. 

 

14. The construction debris for the “road” is dumped on the floodplains 

(paraval area) where rainwater is already contained. Fishers report that 

if water can’t stay in the paraval area because of the encroachments- 

water flow’s velocity in the river increases and is a risk for transport of 

boats. This could be a potential flood risk. 

 

 

15. It is to be noted that, the illegal encroachment of Kosasthalaiyar 

floodplains at Ennore Village at GPS co-ordinates 13°15'45.06"N, 

80°19'20.82''E in CRZ IA and IB areas (west of kattupalli road and south 

of railway line from Kamarajar port) by TANTRANSCO was occuring 

amidst the Indian Meteorological department’s forecast- “cyclonic storm 

and heavy rainfall” in Northernpart of Tamilnadu and red alert warning 

over the state on 9 December 2022 and “Mandous'' cyclone. These clearly 

indicate that TANTRANSCO has violated NGT’s order dated 10.11.2022.  
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Photos below dated 4.12.22 at GPS co-ordinates 13°15'45.06"N, 

80°19'20.82''E, unapproved location by CRZ clearance 
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Photos below dated 17.12.22 at GPS co-ordinates 13°15'45.06"N, 

80°19'20.82''E, unapproved location by CRZ clearance 
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16. It is to be noted that these are continuous violations of 

TANTRANSCO for several months. It is also to be noted that WRD has 

recommended a comprehensive study to assess the flood carrying 

capacity and deviation in tidal flow that has occurred due to construction 

of transmission towers at Ennore wetland complex. This has to be 

conducted considering all encroached segments inside the river, 

floodplains wherever encroached upon.  The extract from the inspection 

report dated 14.07.2022 is given below: 
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17. This indicates that WRD has acknowledged change in flood 

carrying capacity and deviation of tidal flow. 

 

18. Uprooting of Mangroves: The appraisal of the project at the stages 

of EIA, at TNSCZMA level is clearly based on the proposal that no 

mangroves were to be impacted during the implementation of the 

project- erection of towers. Extracts from the EIA report (page 68) and 

TNSCZMA conditions dated 19.08.2019 are shown below: 

 

Page 68 of EIA report: 
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This was already presented to the court in Para 19 of OA 67 of 2022. 

 

Page 3 of TNSCZMA recommendation dated 19.08.2019 

 
 

Photos dated 01.02.2023 of some of the towers the destroyed 

mangroves are presented below:  

 

Site Location: Tower AP 3 (765 kV) 

 
 

 

 

 

13



Site Location: Tower AP 3 (765 kV) 

 
 

 

Site Location : AP 24 SE (400 kV) 
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Site Location: GPS 13°14'48.14"N, 80°18'56.19"E (Tower name not 

given at this location) 

 

 

19.  In Para 7 of TANTRANSCO’s memo dated 20.02.2023, it is stated 

that the tower specified in OA 93 of 2022 is “approved by PWD and as 

well in CRZ clearance”.However, it is to be noted that, PWD can issue 

NOC for a tower’s location and it can only be valid when CRZ clearance 

permits the same location in the first place. Without a CRZ clearance, 

PWD NOC is not valid. For the ease of understanding of the deviation in 

location of on- ground and CRZ approved location, a google earth image 

is produced below using co- ordinates as filed by TANTRANSCO. 

20. It is therefore clear that the respondent has inter alia  

a. Constructed towers in deviation of the clearance issued.  

b. Has not removed roads, land filling etc 

c. Has not constructed the pier caps below the water level  
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d. Has interfered with the river and the flood pain’s capacity to carry 

water and serve as fishing grounds.  

21. It is submitted that the PP has clearly violated the permissions 

issued – it cannot be contented that the deviation is only by a few 

hundred meters or less and hence it is not significant. The entire are 

regulated under CRZ is only 500 meters and deviation means that the 

CRZ zone classification itself changes, as has been seen from the above 

instances.  

 

Dated this the 28th  day of April, 2023 at Chennai 

 
 
 

 
 

Counsel for the Applicant 
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Variation of CRZ classification presented over Comparison of CRZ approved 765kV towers Vs On ground 765 kV towers as filed in
Objection memo by TANTRANSCO by overlaying on approved CZMP 2018

CRZ approved 765kV towers

On-ground 765kV towers in CRZ IA 

On-ground 765kV towers in CRZ IV B

On-ground 765kV towers in CRZ IA + IV B

Legend:
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12/7/22, 6:26 PM Gmail - Illegal ongoing encroachment of Kosasthaliyar floodplains at Ennore Village by TANTRANSCO amidst NGT’s order to…

https://mail.google.com/mail/u/4/?ik=eed7dda1e4&view=pt&search=all&permthid=thread-a%3Ar-758355182147499868&simpl=msg-a%3Ar-7567… 1/5

RL.Srinivasan RL.srinivasan <rlsrinivasanrlsrinivasan@gmail.com>

Illegal ongoing encroachment of Kosasthaliyar floodplains at Ennore Village by
TANTRANSCO amidst NGT’s order to remove temporary structures in the event of
monsoon- Request for Action.   
4 messages

RL.Srinivasan RL.srinivasan <rlsrinivasanrlsrinivasan@gmail.com> 7 December 2022 at 17:42
To: secy-moef@nic.in, ro.moefccc@gov.in, roefcccl@gmail.com, forsec@tn.gov.in, tndoe@tn.gov.in, tn@envis.nic.in,
collrtlr@tn.gov.in, deeambattur@gmail.com

Date: 07.12.22

To:The Secretary,
Ministry of Environment, Forests and Climate Change
Indira Paryavaran Bhavan ,Jor Bhagh Road, Aliganj
New Delhi 110001
secy-moef@nic.in

To: Deputy Director General of Forests (C),
Ministry of Env., Forest and Climate Change, Integrated Regional Office,
Ist and IInd Floor, Handloom Export Promotion Council, 34, Cathedral Garden Road, Nungambakkam,
Chennai – 34
ro.moefccc@gov.in, roefcccl@gmail.com

To: The Secretary (E&F)
Government of Tamil Nadu
Secretariat, Chennai 600009
Email: forsec@tn.gov.in
 
To: Director (Environment)/Member Secretary, TNCZMA
Panagal Building
Saidapet, Chennai 600015
Email: tndoe@tn.gov.in , tn@envis.nic.in
 
To: The District Collector/
Chairperson, District Coastal Zone Management Authority (CZMA)
Thiruvallur
Email: collrtlr@tn.gov.in
 
To: District Environment Engineer/Member Secy, District CZMA
Tamil Nadu Pollution Control Board
77 South Avenue, Ambattur Industrial Estate, Chennai 600058
Email: deeambattur@gmail.com
 
Date: 07.12.2022

Respected Sir/Madam

Subject: Illegal ongoing encroachment of Kosasthaliyar floodplains at Ennore Village by
TANTRANSCO amidst NGT’s order to remove temporary structures in the event of monsoon-
Request for Action.   
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12/7/22, 6:26 PM Gmail - Illegal ongoing encroachment of Kosasthaliyar floodplains at Ennore Village by TANTRANSCO amidst NGT’s order to…

https://mail.google.com/mail/u/4/?ik=eed7dda1e4&view=pt&search=all&permthid=thread-a%3Ar-758355182147499868&simpl=msg-a%3Ar-7567… 2/5

The National Green Tribunal in the matters of OA No. 93 of 2022 (SZ) & OA No. 67 of 2022 (SZ)
relating to violations in ongoing construction of electrical transmission towers in North Chennai
pertaining to 765kV and 400kV transmission lines on 10.11.2022 has directed TANTRANSCO as
follows- “We direct the 1st respondent to immediately remove the temporary structures and make clear
the way for the water to flow freely saving the city from one more deluge” . The NGT order dated
10.11.2022 is attached in (Annexure 1).

However, TANTRANSCO has illegally laid access roads inside Kosasthaliyar floodplains area of Ennore
Village at Survey Number 252 for erection of transmission tower in an unapproved location at CRZ IA
GPS co-ordinates 13°15'45.06"N, 80°19'20.82''E , unapproved by CRZ clearance dated 01 November
2019 instead of removing the already laid roads to comply with the above mentioned NGT order.
Photographs dated 04.12.2022 of the encroachment are attached in (Annexure 2). Map showing illegal
laying of access road leading to location that is not along the approved alignment   of the transmission
line system is shown in (Annexure 3).

It is to be noted that the floodplains hold water now (as shown in the pictures) and this ongoing illegal
reclamation works by dumping construction debris, foreign soil has encroached and reclaimed the
floodplains.

The Indian Meteorological department has forecasted “cyclonic storm and heavy rainfall” in Northern
part of Tamilnadu. Given these forecasts, the highest alert- a red warning (meaning ‘take action’) will
reign over the state on Friday, December 9.

In the event of intense rainfall, the existing encroachment will aggravate flooding and hence speedy
action is required. We request you to direct TANTRANSCO to comply with the NGT order dated
10.11.22 and remove the illegal encroachments-   “road” at Kosasthaliyar floodplains area of Ennore
Village and to take action as per law against the offender.

Thank you
Kumaresan, Ennore
R.L. Srinivasn, Ennore

3 attachments

Annexure 1- NGT order dated 10.11.22.pdf
185K

Annexure 2- Paraval encroachment photos dated 4.2.22.pdf
1352K

Annexure 3 -Map.pdf
3422K

Mail Delivery Subsystem <mailer-daemon@googlemail.com> 7 December 2022 at 17:42
To: rlsrinivasanrlsrinivasan@gmail.com

Address not found
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Item No. 09(i) & (ii):         

 

BEFORE THE NATIONAL GREEN TRIBUNAL 

SOUTHERN ZONE, CHENNAI 
 

Original Application No. 93 of 2022 (SZ)  
 

& 

Original Application No. 67 of 2022 (SZ)& 

I.A. No. 162 of 2022(SZ) 
 (Through Video Conference) 

 

IN THE MATTER OF 
 

R.L. Srinivasan, Chennai       ...Applicant(s)                                                               

Versus 

 

Tamil Nadu Transmission Corporation& ors.    ...Respondent(s) 

 

With 

 

Kumaresan Sooluran, Thiruvallur              ...Applicant(s) 

 

Versus 
 

Tamil Nadu Transmission Corporation  & ors.       

            ...Respondent(s)  
 
 

Date of hearing: 10.11.2022.       
 

CORAM:      

HON’BLE SMT. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER 

HON’BLE DR. SATYAGOPAL KORLAPATI, EXPERT MEMBER       
 

O.A. No. 93 of 2022(SZ) 

For Applicant(s):        Mr. A. Yogeshwaran 
 

For Respondent(s):   Dr. Kuna Suryanarayana for R2 

 

O.A. No. 67 of 2022(SZ) 

For Applicant(s):        Mr. A. Yogeshwaran 
 

For Respondent(s):    

     Dr. Kuna Suryanarayana for R2 

     Mr. Sai Sathya Jith for R3. 

     Dr. D. Shanmuganathan for R4 and R5. 
 

ORDER 
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1. As per earlier order dated 10.10.2022, we had directed the 1
st
 respondent to 

remove the temporary structures put up for erection of towers in view of the 

North-East monsoon giving them liberty to reconstruct the temporary 

structure for erecting the towers after the monsoon is over.  

2. In obedience to the order, though they have removed the temporary passages 

from the river, the Learned Counsel for the applicant has produced 

photographs stating that in many places debris remained as such, 

particularly in between two towers the temporary passage laid is left 

untouched.  He also pointed out that only the shallow gravel was removed 

which is visible from the photographs and they have not removed the debris 

to the original depth.  

3. As the Meteorological Department has forewarned of heavy rainfall for the 

whole of this week, we direct the 1
st
 respondent to immediately remove the 

temporary structures and make clear the way for the water to flow freely 

saving the city from one more deluge.    

4. Post the matter on 16.12.2022. 

............................................................J.M. 
(Smt. Justice Pushpa Sathyanarayana)   

 

 

........................................E.M. 
(Dr. Satyagopal Korlapati) 

O.A. No. 93/2022(SZ)& 

O.A. No. 67/2022(SZ) & 

I.A. No. 162/2022(SZ) 

10th November, 2022. (AM) 
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Annexure 1- Photos dated 04.12.22 of illegal road laid by TANTRANSCO 
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Annexure 1- Photos dated 04.12.22 of illegal road laid by TANTRANSCO 
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Annexure 1- Photos dated 04.12.22 of illegal road laid by TANTRANSCO 
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Illegal ongoing encroachment of Kosasthaliyar floodplains at Ennore Village by TANTRANSCO

Unapproved location by CRZ clearance

Illegal road by TANTRANSCO

Legend:
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